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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI @
Original Application No. 442:2021

n th tter of:
Gangadut Bhurdwaj National President . -Applicant

Versus
Govt. of NCT of Delhi & Ors, .--Respondents

RESPONSE ON BEHALF OF DELHI POLLUTON CONTROL
COMMITTEE (RESPONDENT NUMBER-4) IN VIEW TO THE ORDER
DATED 28.11.2022.

IT IS MOST RESPECTFULLY SHOWETH:

Affidavit of Dr. Anwar All Khan, presently working as Senior Environmental
Engineer, Delhi Pollution Contral Commitee; 5" floer, ISBT Building,
Kashmere Gate; New Delhi 110006 in compliahce to the order dated
28.11.2022,

I the above-named deponent do hereby solemnly affirm and declare that | am an
anthorized officer of the Delhi Pollution Control Committee and competeni o

swear in the present affidavit on the basis of records,

T'hat this Hon'ble Tribunal toak up the above referred matter on 27.01.2022 and
pleased to constitte a joint Committee of the DPCC and the Disiricl Magistate
(West) 10 take acton against PVC Bazar at Tikri Kalan, where big plasiic cutter

machines have been installed,

That in compliance with the order dated 27.01.2022, DPCC filed the joint

Committee report through email dated 23,11.2022, which is available on the

records of this Hon'ble Tribunal.




4,

That, this Hon'ble Tribunal considered the report of DPCC on 28,11,2022 and
pleased to direct to file consolidated ranort by the Joim Committee,
That, DPCC issued a letter on 16.12.2022 to MCD and DDA in compliance of
the orders dated 27.01,2022 and 28.11.2022 passed by this Hon'ble Tribunal. It
was requested 1o look into the matter and ensure demarcation of the market
through boundary wall and take aetion against the units licering the waste on
roadside and running the industrial activity in nan-confieming areas near to
Tikkel, also DDA may like to cancel the licence of the such illegal units! shops
indulge in polluting activities! littering on road’ ground water extraction’
discharging eflluents untreated MCD may take sction against any illegal units
in residential areas in Tikkei and ensure removal of encroachment in the
surrounding area as per their by-law., DDA and MCD may also join the jeint
drive with Revenue Department and DPCC for taking prempl action for closure
of such units on spot. Copy of the later dated 16.12.2022 is enclosed herewith
as ANNEXURE-R-4/1.
That again a joimt mspection of the site was carried out o 14,12.2022 and
22.12.2022 by the representative of DPCC, Revenus Department and Delhi
Police. Duing the inspection in the grea grinding/plastic waste slovage’bazar at
Tikkri Kalan wes sealed and dewils of the ection against the defaulters unit are
as follows:
S.No, | Name and Address ' Status/ Action Taken
1. Mz Owmer, Road Mo, 4, PVC e Unit  engiged in
Market Tikkri Kaian, grinding/ 1 cuting
storage of plastic
wasle.
e One DG set of 62.5
KVA alongwith one
grinding machine
were  sealed during
R ol mspectian.
7 Sh. Shiy Daval, Road Moo 4, M- |» Unit engaged in
Block, PVC Market Tikkri Kalan grinding/ cutting’
storage  of plastic
wasks.
« One grinding
| machine was  sealed
. e during inspection.
_ = M Owner, PVC Market Tikkei o Unit  engaged in
Kalan. grinding/ culling/
storage  of plastic




(2 )
waste, T
Two DGoser of 62,5
KVA alongwith ane
arinding machine
were  sealed during
inspection.

Kalan.

4 Mz Owner, PVC Marker Tikkri

Lnit  engaged in
grinding/ cutting/
storage  of plastic
waste.

Che DG set
alongwith one
grinding machine and
e cullers were
sealed during,
inspection.

5 Shnn  Himanzshu Plastic,
Market, Tikkr Kalan,

Lmit  engaged in
arinding/ cutting/
slarage  of plastic
waste.

One grinding
machine was sealed
during inspection,

Unit  engaged in
grinding/ cutting
storage  of plastic
wasle.

Cne arinding
machine was  sealed
during inspection.

L'nit. engaged in
grinding/ cutting/
storage  of plastic
Waske.

One DG set of 40
KVA alongwith one
arinding machine
were  sealed during
INSpection.

Kalan,

6. Mis Owner, PYC Market Tikler
Kalan,

7. Sh. Shiv Charan, S0 Sh. Momraj,
C-33A, Sworn Parly, New PYVC
Marleer Tikkri Kalan,
(ML 92111 14641)

3. SH. Ramesh Baswala, Road No. 3,

MBROT+786, PVC Marker Tikkri

L'mit  engaged in
grinding/ cutting
storage  of plastic
waste,

One DG oset of 40
KVA alongwith one
arinding machine
were  sesled during
Lnspection.

Copies of the inspection report dated 14.12.2022 and 22.12.2022 are eénclosed

as ANNEXURE-R-4/2,




7. That, another joint inspection of the site was carried out on 16.02,2023 by the
representative ol DPCC. Revenue Department and Delhi Police. Dunng the
Inspection Ibl}uw:ﬁmfe the observation:

o Mo Gninding, Cutting and washing activity was found however various
types of scrap like waste Rubber. waste Plastic/ Plastic material. other
wasle rubberisedplastic coared metals, electric wire and different plastic
parts of vehicle ete, were found stored in mainly open plots as well as on
the footpath by eacroachment on public land by the various plot owners,

» Manually sorting of various type of scraps was ulso carried oul.

o The officers from MCD and DDA were not present during the inspection,
although DPCC has issued letier to MCD and DDA on 16.12.2022 for the
joint team inspection of PVC market in Tikkri Kalan.

B, That, the Central Govi vide notificetion dated 27.07.2015 notified the area of
PVC Bazar, Tikn Kalan as Utility (Solid Waste Management facility), Copy of
the notification dated 27.07.2015 issued by Ministry of Urban Development,
Gove. of [ndia is enclosed herewith as ANNEXURE-R-4/3,

9. That, in view of the above, the present response may kindly be taken on record,

Prayed accordingly, &
o
- ' Dep

Verilication X
Verified at New Delhi on this /4 day of March, 2023 that the contents of the above

affidavit are true and correet 10 mv knowledge and noting false has been stated thevein

ent

and no material has been concealed there from,

LU,

[Deponent
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% = | DELHI FOLLUTION CONTROL COMMITTEE
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI e
‘W 4" and 5" FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-110006
| visit us at : hup:fdpec.delhigovinic.in
F. No. DPCC/CMC-VI2022 2L qy -~ O Dated 2\ g |12] 2022
- | Amaeuve R4
| Ihe Commissioner MO, 2. The Execuhve Engiveer (DDA),
L &P Mukheree Civie Center, Dhelhi Develapment Authority, WD 7
Kew Dethi-110062. (IRAD 33, DDA Paschibm Vihar,

Tew Dol - ) H00GE,

Subject: Compliance w.rt. OA No, 44272021 in the matter of “Gaugabut Blmr.l:lng National President
Ve, Govt, of NCT of Delhi™ regarding an illegal big plastic cotter machine at PVC market in Tilord
Kalon, Delhi-110015,

Sir,

Your kind atténtion iz drewns: towardy the NGT-orders dated 2701 2022 and 28.1 1 2022 in matter of
OA No. 442:2021 the titled as “Gangabul Bhardwaj National President Vs, Govt, of NCT of Dethi” the
court hes ordered as tollowing:

“Havirg regard fo the seriousness of the allegations, it appears mecessary o ascertain the fuctval
positian i the matter throagh o joinl Commitice of the DPCC and the Districe Magistrate-West.
The DPCC will be the nodal agency for coordination and complionee, The joiaf comuvitie may
mieed within one months and andertake site visit and fook into the grievance of the applicani,
Factraf and action teken réport mray be furnisited within three momths "

“fn view af the averments in the application and observations fn the report of the Joint Cinmtanfites,
we consider it appropriate to have resporse of (1) the Goverpment af NCT of Delhi through Chinf
Secretary, Guvernmeni of NCT of Delki, (2} dre Chairman, Municipal Corporation of Delhi, (3)
the Vice Chairman, Delli Deselopment Awthority, (4 the DPCC, (3) the Depuury Commixsioner
{Reverie Department)-iVess Dethi, (6) Mr. Lakshmi Naravan, PVC Marker, Tikkri Katan and (7)
My Rittu, Oppovite Shopping Centre, Oppesite B-49, PVC Murket Tikkri Kafan who stand
impleaded as responidens Yoo 1 to 7. The Regisiry iy irected to prepare and attach memro of
puarties to the application and fssue netives o respondens Neoo e 3 anid § fo T rogriring them o
file their reply'vesponse within twe months at Judicinl-ngtiEponin praferably in the form of
searchable PDE/OCR supparted PR wad not in the form of tmwage PDE,

In the vomplaint it bas been alieged by Sh.Gangebut Bhordwai, Complainant that illegal big cutters
muochines ars vausing lot of neise pollution and (he wistd water U8 far washing plastic 15 injected in the
round by constructiog bores and is thus getting mixed with grroned weter causing lot of Inponvenience to the

public at farge and causmyg enviconmental dpmage.

You arc requested o kindly Jook inm the moatter and essure demwrcation of the market through
boundary wall and tuke action against the units Httoring the waste an soadside pnd running the industrial
aetivine in non-confrming areas near to likkri. DDA may like to-capce! the ligence of such illegal unity'shops

indulged in polluting activities? litesing on road! srongd water extractan/disclarging effluents untreated

s




MCD may take action against any illagal wnits in residential areas in tikkr] and ensuze removal of
encroachment m the swronnding area as per their by-laws, THRA and MCD may also join the jont dove with
revenue depariment and YPCC for taking promp: action far closure of such units on spod,

Action taken report mav be fvrwarded to DPCC for anward submission o Hen'ble NOGT.

(T, Anwnrm{h,;;l

SEE,CMC-VI]

Copy 1o
1. Sharvind Jain, SRR (Pun-abi Baghi Main Robitak Road Nangiai, Delhi- | 1064]
for lund infarmarioe.
4. 5h Arvind Komar Sharmw, Tehsildar (Punjabi Bagh) Main Rohik Boad Nanglol,
Drelbi - DI04 fon keind information,

o
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH O
GOVERNMENT OF N.C.T. OF DELHI
Annewive- ﬁ#/:-
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041

No.F(1)/SDM/PB/Sealing/2022; Y Dated: [ 4 ! e /' 0l

ORDER

Whereas Hon'ble National Green Tribunal, while heaning application OA
No, 44202021 titled “Gangabut Bhardwaj National President Vs, Govt. of NET of
Delhi™ on Dated 27.01,2022  has taken cognizance of the fact that illesal big
curlers machines gre causing lot of noise pallution and the waste water use for
wishing plastic is injected in the ground by constructing bores and is thus getting
mixed with ground water and has directed DPCC and The Districi Magistrate
{West) to ke remedial action apaingt the polluting/illegal units operating in
Tikri Kalan Delhi.

Whereas joint inspection of team comprising of DPCC and officials of The

District Magistrate (West), today Inspected the unit

namels fo b L5687, J'-EY:'F e 3. 4 "E':z.'i*.ﬁ.ir LA H*fﬁd‘ hEEA . fabon
Dl -1 Which was found engaged in the activity of (Hlﬂdn d?i-"fl ) St ey fiEstrc

And operating with Non Conformity to Master Plan of Delhi 2021 on the 5'5‘1’5){""

allotted plot ziven by DDA for the activity of plastic waste storagesbazar at Tikri

Ealan is causing Air Pollution/Water Pollution by its operation and operaling

without consent under Air Act, 1981 and Warer Act, 1974 and without other

licenses, The unit was réponedly mnning HinWﬂﬁ,,,ﬂﬁ&M

The operation sbove the unit was effectively closed in presence of
represcotatives of joint eam members is below;

, e
_ s e
| DF; T RENVIMLL DDA pPCe
- ‘3““1—] Hofetbn b1 OG el 3 culie § A4 e Giads { Guabsd

Copy received by:

MNitmie: hes Fﬁ e &ﬁtﬁgf

Signature of ewner/representative of unil: o (n e
Mobile No:
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH
GOVERNMENT OF N.C.T. OF DELHI
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041

No.F(1)/SDM/PB/Sealing/2022/ 5 y_ Dated: m} m.}t,_,a 7

ORDER

Whereas Hon'ble National Green T'eibunal, while hearng application OA
No. 442:2021 titled “Gangabut Bhardway National President Vs. Govt, of NCT of
Delhi™ on Dared 27.01.2022  has taken cognizance of the fact thar illegal big
culters machines are causing lot ol noise pollution and the waste waler use for
washing plastic is injected in the ground by constructing bores and is thus geting
mixed with ground water and has directed DPCC and The District Magistrate
(West) 10 wke remedial action against the pollulingfillegal units operating in
Tikri Kalan Delhi.

Whereas joint inspection of eam comprising of DPCC and officials of The
[ Mistrict Magisirate (Westh today Inspected the unit

namely Sh.Shiu ﬂn&ﬂ.ﬂ Hond. . nbe Y., nl El[tfk_, Y. E‘J!pﬂf:.t- Tikkg feela A
Which was found engaged in the activity of ﬁfrmﬁi F.5tod o e sy '5"5’-"]5'# :
And operating with Non Conformity to Master Plan of Delhi 2 021 on the

allotted plol given by DDA for the activity of plastic waste storage/bazar av Tikri
Ealan is causing Air Pollution/Water Pollution by its operition and operating
without consent under Air Act, 1981 and Water Act 1974 and without other

licenses, The unit was reportedly running sinceapid, . 0% Miagth &) *ﬂhhim jé

The operation above the unit was effectively closed in presence of
representatives of joint team members is below:

ansferhim ol G ‘ir;“a;]-_ "ﬁf'-: o) o Wi‘.-.-‘f .
| A S
he wiks )
DELHT POLICE RE DDA DPCC

Copy received by:
.~

Name: Yy SN 7 _
Signature of ownerrepresentative of unit:




OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH C;\’
GOVERNMENT OF N.C.T. OF DELHI
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041

No.F(1)/8DM /PB/Sealing/2022/¢ % Do / 19 Zatg

ORDER

Whereas Hon'ble hational Green Tribunal, while hearing application 0A
No. 4422021 titled “Gungabul Bhardwaj National President ¥s. Govt, of NCT of
Delhi™ on Dated 27.00.2022  has taken cognizance of the fact that illegal big
cutters machines are causing lot of noise pollution and the waste water use for
washing plastic 18 imjected in the ground by constructing bores and is thus gelting
mixed with ground water wd has directed DPCC und The District Magistrate
(West) to take remedial action against the polluting/illegal units operating in
Tikri Kalan Delhi.

Wherens joint inspection of tearn comprising of DPCT and officials of The
[istrict Magistrate { West). vodkay Inspected the it
||umn:lg.'_.£i!-:t-$.?i.'ﬁﬁﬂ_'{ﬁ.;,-I:ﬂ'ﬁ 5983180, Luc. HMackal TiEEL talon bl %
Which was found engaged in the activity of de; A iﬁ"ﬁ"ﬂﬁm L% {laxlie, E“fﬂ'fvd
And operating with Non Conformity o Master Pl of Delhr 2021 on the
allotted plot given by DDA for the activity of plastic waste storage/bazar at Tikri
Kalan is causing Air Pollution/Water Pollution by its operation ‘and operating
withoutl consent under Air Act, 1981 and Water Acl, 1974 and without ather
Heenses, The unit was reportedly running since., Med. ... ﬁPﬁ‘Fi{@_ﬂ-’

The eperation above the wnit was eftectively: closed in presence of

representatives of joint tegm members is below:
"."' i ‘&( %q—ﬁ IL' I\.ﬂ":i—."\.\_-_.l".
: FOLICE DA DPCC

2 i;-un% wafeemn o (5o T, 02 Genfatyd  wan -_wa{,_;.-f

Copy received by,
Name: MO AT ._fi'm-—r-l" fo A3 o0 'Lg'l-n,"-ﬂ f ILE‘?‘

Signature of cwnerTepresentative of umt:
Mabile Mo




OFFICE OF THE SUB-DIVISBIONAL MAGISTRATE PUNJARBI BAGH
GOVERNMENT OF N.C.T. OF DELHI
MAIN ROHTAK ROAD, NANGLOI, DELHI-11C241

No.F{1)/SDM/PB/Sealing/2022/ 0! Dated: (Y ;2 | 2oz

ORDER

Whereas Hon'ble Mational Green Tribunal, while hearing application OA
Ko, 442/2021  titled “Gangabut Bhardway National President ¥s. Govt, of NCT of
Dethi” on Dated 27.01.2022  has taken cognizance of the fact thar illegal big
cutters machines ave causing lol of nodse pollution and the dvaste water use for
washing plastic i3 injected in the ground by constructing bores and is thus getting
mixed with ground water and has directed DPCC and The District Magistrate
(West) to take remedial action against the polluting/illegal units operating in
Tikn Kalan Delh.

Whereas joint inspection of team compriging of DPCC and officials of The

Dristrict Magistrate { West). today [nspected the unit .

 namelylabs 28661715, ok, 63880 18 Gusd..ato. Mve Malbel Tikcs
wlees DM g il was faund engaged in the activity of Gy, & fravte, sevnp. 9, Stasnde O

And operating with Non Conformity to Master i;‘Jﬂ-n of Delhi 2021 'an'the_f'"‘**"'* i

ullotted plot given by DDA for the activity of plastic waste storage/hazar at Tikrl

Kalan is causing Air PollutionWater Pollution by its operation and eperating:

without consent under Air Act, 1981 and Water Act, 1974 and without other

licenses. The unit was reportedly running since. .. st .:I’sfm.{a_J

The operation above the unil was effectively closed in presence of
representalives of joint team members 18 below:

sne Oh seb 6y b2 BVA W afss sondeqd ol with e 51.@&& M o
— _-r_-],u1"'|-::§r_ i e . 5&"_& Ml
DELHIPOLICE R ‘IIM}’L” Sk s b

Hgry™

Copy received by

s to cotred foom oot

Signature of pwnerfrepresentative of unit:
Mobile No:
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH Q
GOVERNMENT OF N.C.T. OF DELHI
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041

No.F(1)/SDM/PB/Sealing/2022/ o, Dated: |\ j;;{ e

ORDER

Wherens Hon'ble National Green Tribunal, while hearing application OA
Mo, 4422021 titled “Gangabutl Bhardwaj National President Vs, Govt, of NCT of
Delhi™ on Dated 27.01.2022  hus taken cognizance of the fact that illegal big
cuteers machines are causing lot of noise pollution and the waste water use for
washing plastic is injected in the ground by constrocting bores and {5 thus getting
mixed with ground water and has directed DPCC and The District Magistrate
(West) to take remedial action asainst the pollutingfillegal units: operating in
Tikri Kalan Delhi.

Whereas joint inspection of team comptising of DPCC and officials of The
Distriet Magistrare (West), today Inspecied the unit
numely.Lad L2862 T3, Lo 3HAGRELY, saar, Siu.k..hﬂa LB Macded

Theen olh G us found engaged in the a:.tmt:p of Gr:im '.'.uf:uT n}r F?f.ﬁ-x‘ﬁ.t. SRS
And operaling with Non Conformity o *'«Iusu:r E‘Ian nf' Delbn 2001 on the
allatted plot given by DDA for the activity of plastic waste storage/hagar at Tikri
Kalan 18 causing Air Pollution’Water Pollution by its eperation and operating
without consent under Air Act. 1981 and Water Act, 1974 and without other
licenses, The unit was reportedly running since. at. .'H’:#D.Hn_nf

The operation above the unit wos effectively closed in presence of
represematives of jomt igam members is below:
4
T Gy §
DE OLICE REVENUE DIXA | DPCC

- w.x%: wean sesled W el 5“"—“’-'—-‘-’11 “bfss one

Copy received by

=4
Name: o tanirited F"I'wln L.:m-l' M—L,;i

Signature of owner‘representative of unit:
Maobile NMo:




OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH @
GOVERNMENT OF N.C.T. OF DELHI
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041

No.F(1)/SDM/PB/Sealing/2022/ o= Dated: M I L| e Ll

ORDER

Whereas Hon'ble National Geeen Tribunal, while hearing application 0A
No. 4422021 tided “Gangabut Bhardwaj National President Vs, Govi. of NCT of
Defhi™ en Dated 27012022 has taken copnizance of the fact that 1llegal big
cutters machines are causing lot of noise pollution and the waste water use for
washing plastic is injected in the ground by constructing bores and is thus getting
mixed with ground water and has directed DPCC and The Distriet Magistrate
(West) w take remedial action azainst the polluting/illegal units operating n
Tikrt Kalan Delhi,

Whereas joint inspection of team comprizing of DPCC and officials of The
District hlagistrate West). today Inspected the unit
namely.. Sked.. Horseotn,. Wleshe L9 aodtmae . sadnammn) ...
Which was found engaged in the activity of Jarindbng. % Stavenett Thike, , Sumke
And operating with Non Conformity 1o Master Plan of Delhi 2021 on the
alloteed plot given by DBA for the activity of plastic waste storage/bazar at Tikri
Kalan is causing Air Pollution/Water Pollution by its operation and operaling
without consent under Air Act, 1981 and Water Act, 1974 and without other
licenses, The unit was reportedly running sinee, . #a-7, ..f—ﬂ.—'&lf Foo_y

Ihe operation above the unit was effectively closed in presence of
representatives of joinl teag members i below;

“LHI POLICE REVENLUL DDA DPCC
— Tt [ ' e
'ﬁ'ig Sfe o4 & | f.'ﬂMer_? qu_ P 55.@,_7’

Copy received by

Mame:
Signature of owner/representative of unit: NI ene 'TMJJ f’*" 75 bn (mf“‘#-tgf
Maobile No:
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH &
GOVERNMENT 6;&.&1'. OF DELHI
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041

No.F{1)/6DM/FPB/8ealing/2022/4 1 _ Dated: 43 |7 Lol 4

ORDER

Whereas Hon'ble National Green Tribunal, while hearing application 0A
No. 44272021 otded “Gangabul Bhardway Natonal President Vz. Govt, of NCT of
Delhi™ on Dated 27.01.2022  has taken cognizance of the fact that illegal big
cutrers machines are causing Jot of noise pollution and the waste water use for
washing plastic is injecied in the ground by constructing bores and is thus getting
mixed with ground water und has directed BPCC and The District Magistrate
(West) 1o ke remedial action agamst the pollutingfillegal units operating
Tilerl Katan Delh,

Whereas joint inspection of team comprising of DPCC and officials of The
District Magistmn. (West), today Inspected he WL
namely ShoKomesh, Soawna. .. Eae#..r.{t..:., o4 1% £ 386 N e Mavhd 'f“'*fi;,;
Which was found engaged in the ﬂ_cmﬂy n_ff;:r.a.a.tis .P.td.:iﬁoin?;...&'& Lhfe: #n# 1
And operating with Non Conformity to Master Plan of Delhi 202] on the
allotted plot given by DDA for the-activity of plastic waste storage/bazar at Tikn
Kalan is causing Alr Pollution/Water Pollution by its operation and operating
withoul consent under Ajr Act, 1981 and Water Act. 1974 and without other
licenses. The unit was repoctedly running since.. .ﬁ.}.’:'.‘.‘fﬁ%a.f f_,_,f

The operation above the unit was effectively closed in presence of

representatives of joint team members is below:
WO ansPestion Sne Gurskt o:d oe Gerarata? %{#‘h.,q’ A gheve hm:.uﬂ-i.kh"'

Gt  Aamg Wi ﬂ_-,,u:En_..{lf b‘LT{ﬂm’g' tdee o §|.r-- .
DELHI POLICE RW‘ DDA DPCC ,mg;,{\f
: EED
Lz —
Copy recerved by

Name: of . fongsh  £aswald
Signature of owner/representative of umit:
MobileNo: Qh&R I 395
(oot Lot |2 30664HER
P L] "
'-““J lﬂﬁd e R S
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH 7
GOVERNMENT OF N.C.T. OF DELHI
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041

No.F{1)/SDM/PB/Sealing/2022/0 ] Dated: 2.3-'12. 022

ORDER

Whereas Hon'hle National Green Tribunal, while hearing application OA
No. 4422021 titled “Gangabut Bhardiwaj National President Vs. Govt of NCT of
Delhi™ on Dated 27.012022  has taken cognizance of the fact that illegal big
cutters machines are cavsing lot of noise pollution and the waste water use for
washing plastic is injected m the ground by constructing hores and is thus geiting
mixed with ground water and has direcied DPCC and The District Magistrate
(West) o take remedial action against the polhating/illegal units operating in
Tikn Kalan Dethi.

Whereas joint inspection of team comprising of DPCC and officials of The
District Mugistrate (West), taday Inspected the unit
nammely, Sh S hiv. LhQAAR... . Mz 8 R HBCL oless (s Morket Tikkw falsr b
Which was found engaged in the activity of Gfiad? ,,w:i,.?hiﬁgz.q;,ﬂ;‘::‘:rt viveh 5
And operating with Non Conformity 1o Master Flan of Delbl 2021 on the
allatted plot given by DDA for the activity of plastic waste storage/bazar at Tikri
Kalan is causing Air Pollution/Water Pollution by its opergtion and operating
without consent under Air Act, 1981 and Water Act 1974 and withowt other
licenses. The unit was reportedly running since... Ml .F#M.[L..If

The operation above the unit was effectively closed in presence of
representativies of joint tegm members is below:

by, ! e
) . .
=S g.ia—-._h -

| DELHIPOLICE ~ REVENUE DDA DPCG, :,;;Ex;}émﬂ_
L s lell#:gef'%{ 8 OGSk e YokyA ford an gereiVE
R 1 U Eipg oA B ':I.-;L‘-E'EJ "hﬁ.{_,!l.q
Scaf, J

Copy received by,

Name: 2h . shly r,!.afmi «“Lj[u =t BV 1 r"fn ¢-15 R S e ff !‘u;
Sigmture of owner/representative of unit: ¢ e
hMobile No: '-‘?3 TR Hﬁ g I %h?‘ ok 17

; ﬂug.ﬁf-"l BL3

Lak "2
traits Lang 16966933
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MINISTRY OF URBAN DEVELOPMENT
(DELHI DIVISION)
NOTIFICATION
New Dethi, the 27th July, 2015

8.0, 2047(E).—Whereas certain modifications which the Central Government proposed to
make in the Master Plan for Delhi regarding the area mentioned hereunder was published in the
Gazette of Indiz, Extraosdinary, as Public Notice vide No. 5.0. 2160(E) dated 26/08/2014 by the
Delhi Development Authority in accordance with the provisions of Section 44 of the Delhi
Development Act, 1957 (61 of 1957) inviting objeciions/suggestions as required by sub-section (3)
af Section 11-A of the said Act, within thirty days from the date of the said netice.

2. Whereas no objectionfsuggestion was received in this regard to the proposed
madification and propesal was also approved at the meeting of the Delhi Development Authority,

3, Whereas the Central Government have afer carcfully considerng all aspects of the
matter, decided 1o modify the Master Plan for Delhi-2021,

4, Now, therefore, in exercise of the powers conferred by sub-gection (2) of Section 11-4 of
the gaid Act, the Central Governinent hereby makes the following modification in the said Master
Plan for Delhi-2021 with effect from the date of publication of this Notification in the Gazerte of
Indi,




o

%%:#"

MODIFICATION:

The land use of the wea measuring 17540 sqant. in PYC Buzar Project, Tikri Kalan, Rolitak Honts

Zone-L i5 changed as per deseription listed below:

S5 T Tosation [ Area Land use Tand use Thpbatiot l

> | el

(b | PVC Bazar Project, | 17540 | Manofacturing, y -4} . 24 ML RW
Tikri Kalan, Rohuak | (sqmt) | Service & Repair | (Solid  Waste | Northt o 0 |

II Road, Zone-L appros. | Indusries (M-T) [ Management South: 24 M. RIW ||
\ (dacres} Faciity) ' Bt )

.I 74 Mt RW |

| \ Easl: mdmp’l’ l

| West: 24 M RW

| l Read/Pockei-5

[F. No. K-13011/29/2014-DD-T}
SUNIL KUMAR, Under Secy.

Printed by, the Manager, Covernien? of India Fress., Ring Road, Mayspuri, Mew Defhi- 1 10064
) and Puklighed byt Cealralie of Pablicstiens, Delhi-| 10054,
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